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| MAGISTRATE,
-} PRADESH IN COMPLIANCE OF THE ORDER
.2/ DATED 12.09.2024 TO SERVE NOTICE UPON

AFFIDAVIT ON BEHALF OF DISTRICT
GHAZIABAD, UTTAR

NEWLY IMPLEADED RESPONDENT NO. 11.

1-3

TRUE COPY OF THE SERVICE OF NOTICE
DONE BY THE DEPONENT IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE
R1.

TRUE COPY OF THE NOTICE AND THE
PHOTO OF THE NOTICE ATTACHED TO THE
MAIN GATE IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE R2.

DATE:
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COUNSEL FOR THE D.M., GHAZIABAD

EMAIL- bhanwar09jadon@gmail.com
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BEFORE|THE NAT L GREEN TIRIBUNAL
P AT C L.HI
MISCEL bANEOUSAPRIICATION-NO. 38/2023
IN
ORIGINAL APPLICATION NO. 196/2022
IN THE MATTER OF:
HARIOM GUPTA
_..APPLICANT
_ VERSUS
EXECUTIVE OFFICER NAGAR. PALIKA LONI
.. RESPONDENT

AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE, GHAZIABAD,
UTTAR PRADESH IN COMPLIANCE OF THE ORDER DATED
12.09.2024 TO SERVE NOTICE UPON NEWLY IMPLEADED
RESPONDENT NO. 11. ' :

© " " 1, Mndndea Vikram Singh, aged about 55 years, currently working as District

DEET’R/ e ,EaﬁAR

Ma!glﬁ’séﬁgga Ghaziabad, Uttar Pradesh, do solemnly affirm and declare as
znela (W

Tehsil Sadai, v
under:

1. That I am fully conversant with the facts and circumstances of the case

‘__’__-u,-‘mp-n-x

and am competent and authorized to swear the present Affidavit.

aifer— LY
__.2. Thepresent Miscellaneous Application in the Original Application No.
5 /20@2“ pettains to the dumping of hazardous sewerage of

ar Palika area to the Green Belt, NH-709B opp. Ansal
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3. That the Hon’ble Tribunal in the hearing on dated 12.09.2024 passed an
order directing the District Magistrate to serve notice to the newly
impleaded respondent 11. That the relevant paragraph of the Order
dated 12.09.2024 is given as under:

“5. Newly impleaded respondent 11 shall be issued notice and
the same shall be served notice through District Magistrate,
Ghaziabad. Respondent 11 may file its response within two weeks
after receipt of notice.”

4. Tt is submitted before this Hon’ble Tribunal that the order referenced
above has been duly complied with by the deponent. That the deponent
directed the Sub-Divisional Magistrate, Ghaziabad to serve the notice
to the respondent 11 on his behalf in compliance of the order of this
Hon’ble Tribunal. That in pursuance of the directions given by the
deponent, the Sub-Divisional -Magistrate, Ghaziabad vide letter no.
1270/ST SDM/2024-25 dated 17.09.2024 further directed the Tehsildar
to complete the service of notice to the newly impleaded respondent 11.
It is pertinent to mention here that the respondent 11 i.e., Mr. Sandeep
Kashyap, Company Employee, VaTech Wavag Ltd., Indirapuram,
Ghaziabad has received the service of notice by the deponent and given

his signature and seal on the same to recognize the service made.

True ue Copy of the service of notice done by the deponent is annexed

,.‘-ww @\;’f&@'{?ﬁ anliimarked as ANNEXURE R1.
rezl

ditighally, the deponent firmly affixed (glued) the

G q@ﬂ@fam%ed notice on the main gate of the company in Indirapuram,

a21abad' to further ensure the compliance of the Order passed by the

Hon’ble Tribunal. It is germane to mention here that this notice was,
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again, received by the same er.nployee mentioned above, namely Mr.
Sandeep Kashyap, with his sign and seal dated 19.10.2024, and then it
was glued on the main gate of the company. It is important to note that
the deponent took this necessary step to complete the service of notice
and ensure the compliance of Order dated 12.09.2024 passed by the
Hon’ble Tribunal. | |

3

True copy of the notice and the photo of the notice attached to the main

gate is annexed herewith and marked as ANNEXURE R2.

6. The present additional affidavit has been filed for the kind perusal of

{F’“I—"’

AL

thrs HombteTribunal.
Sfer—HTHTAR

'z;w\; Sl £ -

aedra oy, mirarEs ' DEPONENT

VERIFICATION
Verified at Ghaziabad on this 21 day of October, 2024, that the contents

of the above affidavit from paragraphs 1 to 6 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false and
nothing material has been concealed therefrom.

vty s, EBohaS e Y Lens?
Lo CWEﬁ /x.‘;lj :ﬁu'» A\Y W&\.&J\"’- L. DEPONENT
Ay TR WG L"\’TB'Q'“"“"“"
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ANNEXURE R1
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BY SCEED POST AD/EMALL
NTRIBUNAL, NEY DELIT

urroR:

THE NN TONAL GREF

Miseellneous Applicntion No.38/2023
IN
Ovigiunt Application No.196/2022
| Huriom Gupm Vy Executive Officer Nagnr Palika Loni

oo Nadeeh W .\L‘ng Lid,
Fhvough it Chaivmnn,

!‘:mchshf:ul Well Bazar Crossing RCpulslic.Fn'ant Of Goll Course,
Near Daily Ba, Sain Vihae, Crossings Republik '
SO MUD ST, Indirdpiram, Ghaziabad-201016

bmail: wabag@wabag.in (Respopdent No. 1)

NOTICE

Whereas the abave tided . Application was listed before the Hon’ble Tribunal on
20249 (copy of arder & tipplication are ¢nclosed), when the Tribunal inter-alia passed the
ollowing order (reproduced relevant extracs only):-

"3 Jnthese circumstances, we find it appropriate to implead SJollowing as respondent 11:
(1) Valectt Wavag Led, througl jts Chrairman, 56 MLD STP, Indirapuram, Ghaziabad.

S Qffica shall issue 1 vrice to respondent 11.

S0 Newly Immpleaded respordent 11 shall be issued notice and the same shaii e served
notice througp District Magisirate, Ghaziabad. Respondent-11 may file its response
within vwo weeks after receipt of notice, - :

8. In ihese eircumsiances, we direct Managgiing Direclor, UP Jal Nigam -as also
Muanaging Direcior of vespondent 11 to remain present on the next date before Tribunal,

9. Lixt on 23.10,2024." - : ' '

ISV

: KRR o :
Now. take further notice that the above matter. will be listed. for further consideration
Fofare the Hon’ble Tribunal on 23.10.2024, 4t Faridkot House, Copernicus Marg, New Delhi-
F10001 through physical hearing (with hybrid oplion), when you may appear before the Flon’ble
[ribunal either in person or by a pleader.duly instructed, and file reply/response. as per
Jections of the Hon'ble Tribunal vide Order dated 12.00.2024, ' :
Take further notice that {n default of your appenrance on the date above menlioned. the
i Application will be heard and determined in your abserice.,
' Given under my hand and the scql of this Hon’ble Tribunal, on this 26" September 202=f.
"Nole: (For ()Irc/’er.s-. Canse Lists & wther Information. please visit our wedsife

i grventrilhunal gov,in), ﬁ?ﬂ“‘\\
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R ¥ BY SPEFED POST AD/EMATLL 7
BUFORE THEN :\ll()N,\l 'H m IiN llunUNAL NEW DELHS -

IN

Ov lgim\l Application No,196/2022
Huviom G aptn Vy lixecutive Ofticer Nagar Palika Loul
1o vy
1. Valuch \\'abu&, Lid, B
Through its Chgitmut,
Panchsheel Well Bt\?m'f FOSKING Repubhc Flont Of Golf Coursc.
Near Daily Ba, Sain. Yihae Crogsings Republlk
56 ML STP, lndiretpiwmm Ghaziabad- 20101( : '
l:mail: wahu,@ _g}h,giw o7 g, . (Respondent No.11)

NQ!:IC

Whetcas the above titled . Apphtmuon was: hstcd before the Hon’ble Tnbunal on
12 09.2024 (copy of order & pplication arc emlo.«;cd), when the Tribunal inter-alia passed the

tallowing.order (reproduced refevant uxtmotsonly)
“3, In.these circhmstatices; we find it (Ippraprzate 10 mzp!ead fol[owmg as re.s‘pandent 11:
() VaTeet Vm'ng Ltil, ilxmugh isiChatirman, 56 MLD 7P, Indirapuram, Ghaziabad. .

o, Qffice shall issue norice to respondetit 11, : :
3 wuuj; irnpledded respamfent 1i shail be ws'szmd.'n‘btic'e and the same shall e served

notice through District Magistrate, Ghaziabud, Respondém-Jl ‘may ‘ﬁle- its response

within nve weeks after recmpr af notice:
8. In these circumstunces, we direct Maxmgmg Dzrecrar -UP: Jal Nigam-as also
Muanaging Director ofrespondent 11 19 vemain. present on. tim nexl date.before Tribunal,

9. List fm 23:10, 2024‘ W A T
T ***.&*

Now, take further nctiu, that fhe above mattcl wdl be listed. for: furlhur consmderanon
~efare the THow ble Tribunal on 23.10. 2024, at mdkot House, Cupermcus Marg, New Delhi-
{10001 through physical heating, {with hybrid: Gpuon), when.you may -gppear before the. Hon'ble
fribunal cither in person or by a-pleader- duly: mstrucred and file- reply/response. as per -
dwections of the oa*ble Tribunal v1dc‘0rdb1 dhtﬁd 12 09.2024
Take Further notice that in default ok your appburance on the date above mentioned. thc
wiid Apphwm)n wil] beheard and determined‘in.your alsserioe.,
© Given under my hand and the seal of thls Hon’blg Tribunal; on this 26" Septembor 2024.
“Note: (For Orders,. ( e Listy & omw qum‘ma!ion please visit our “websile

S ;'m,/)[u/m/m/ wov, i), o L
T o ot
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Mb‘“llﬂnmlm-/\ppllwnflun No382023 ¢+
1

) N
Ve ) Oviglna| AppHention N 1962022
Ariom Gyp Va'fixeentive Officer Nigie Palllen Loyl

U Nalieh Wabig g,
Phovoiigly fes Chalonyr,
Vanchsheel Well Boggr tyssing Republic
Newr Dully 13a, Suig ifior Onnglm R::'“imt o
S6 MED ST, Indtafiitun, Ghiziabad-201014
I maik }_\o,l,‘,q,g@.\mm : \RepandacNod [y

NOTICE

o herens tho above thled, Applietdion was listed bsfore thie Hon'ble Tribunal on
92123 (eopy of ander & hppticathm i telosed), when the Trihunal interalis passed the
o g ovder Lioprodueed relevant uxteacls only) - .

S In these cirenmsmness, o SNt dppropriate to inplead [ foliawlng as respondent 11

0 Valdech Wavag Lk, through USEhairman, 56 MLD STP, Indlrapiaahy, Ghagiabed,

- Offfcu yhalt Tssue natiee 1o reygopden 13:.

¥, Newlp lenpledded respondent 11 shult be vsiied notice and tha Somne shall be served
noflce thraugh District Maglstrate, Ghagiabacd, Respondent. 11 may fite it Tésponse

within two weveks ufter reveipt nfnntice
8 I theve ireumstances, we illrect Managlyg Directary UP Jul Nigam s also
Managing Dicector of mspondent || {0 remaln present on the next date before Tribunal

O List pnt 23 HA2024.
e

Now. take further notice that the sbbye matter will be Hsted for, further considerstion
etmre ahe Hon'ble Fribonal on 23.10.2024; ar Faridkot House, Copernicus Marg, New Delhil-
HHINOL theaugh physical hearing fyvith Siybrid opiian), when you may-appear befors the Hon'ble
[rbunal either in person or by, & ‘ploadee.doly fstructed, -and file roply/rospouss, 85 per
levntions ol the Hoa'ble fribugal vide: Ordee dited 12.09.2024, g

Take further antice that fy defmult of your uypminmgc on the date above mentioned, the

i Application will be heand and determined in Your abserioe. J-
Cliven under my hard und (o soal of this Hon'bls Tribunal, on this 267 September 202

i Wedsie
INote. tiar Onders, Cue Eidy & ocer - informavion. | please wisit one

o evutrsbunalap vl ‘ m'y
Gopsizitant (TedicfsO NG













